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1* Sacratary ta tha Gawt af India
Oapartmant af Atamia Enargy
(Atamic flinarals Divisian)

Nau Dalhi.

2. Tha Kagienal Diraetar, Minarala
Atamia flinarals Div/isian,
Daptt af Atamie Enargy
Gat/t af India, Uast Black Ull
RK Puram, Nau Dalhi,

•. .Rasp andants ^

By Adv/aeata Pratiroa Mittal

ORDER

Han'kla Shri P.T. Thiruvanqadam. Hamkar(A)

1. Tha applicant is uarking as LDC in tha Atamia Minerals

Div/isian, Department af Atamie Enargy, Nau Delhi, \/ida

Transfer Order dated 8,10,93 ha has bean transfarrea frcM

Nau Dalhi ta Kate Gadaun in the same aapaeity. This OA

has bean filed assailing this transfer ardar,

2, Tha laarnad caunsal far tha applicant adv/aneas tha fallauing

(a) It is against tha Gav/afnmant af India's paliay as
spelt cut in OOP's latter dated 24,6,1985,
(b) Tha applicant has recently bean transferred fraw
Hyderabad ta Dalhi and his further transfer ta Kata is
unfair,
(•> 'Na public interest is inwalv/ad in tha transfer
af oha applicant,
(d) CAT qiaipur in OA-532/92 daeidad an 18,9.92, quashag
tha ardar af transfer in a similar ease.

(•) The applicant's mathar is a heart patient and
requires treatment in Dalhi,

iih Th, applicant la anly a LOC an, is h.ing pasta,
i" snabling th,said UDC ta ma\/a aver ta Dalhi,
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3. Ths laarnail caunsal far tha raspandant eauntarai tha

abava by mantianing that tha appliaant was arlginally

racruitt-ad in Hydarabad in tha yaar 1966 and was transfarrad

ta Oaihi in Jtina 1990 at his aun raquast. Ths psst at Ksta
/ampIsy«a

is anly far a Graup C/Tnd tha applicant has baan pastad
thara as LOG anly. Tha pasting has baan mada puraly in

tha axiganeias af affisial uark and ta pravida substituta

far anathar SC amplayaa uha has baan uarking at Kata

sinea Aug 1990. Tha ilinistry af Atamia Gnargy.has a.

ralatiualy small Haadquartars affiea at Naw Oalhi and tha

aativitias ara spraad avar. Elv/an in tha Nau Oalhi cffiaa

thara is a prapartianataly larga strangth af SC amplayaas

and as such ttanfarring tha appliaant cannat ba eunstruad

as discriminatien ar harassmant. Tha pasting ta Kata af

tha applicant has baan mada uith the sala abjactiva af

praviding a substituta far the SC ainplaysa uarking there

sinea Aug 1990 uhasa mathar is living alana in Nau Oalhi

and is suffering fram number af ailments and needs assistance

and suppart fram har anly sen pastad at Kata. Uith regard ta

tha applicant, it had affarad ta past his brathar , anathar

amplayaa af the department (brathar) uha is presently uarking

in Harayana Area ta the Chemical Labaratary at Nau Delhi

in ardar ta take eara af tha prablem af tha applicant's

mathar.

4. Having heard bath tha learned caunsals I nata that

thara is na infractien af any rules uith regard ta transfer

nar any graund af malafidjt Has baan advanced.

5. As regards tha eantantisBf) af tha OOP's letter dated

24.6.1985 ara canearnad it is netad that tha relevant para

graph ^ raadSas under:-

"Para 3. In this aannasticn it is emphasised that tha
Gavarnmant servants should desist fram any act af dis-
oriminatian against members af SC/ST eammunitias an
graunds af their sacial arigin"
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In this case no act of discriminaticn based on grounds

of social origin has bean established.

6. The applicant also referred to the order passed

by the Jaipur Bench of the Tribunal in O.M,532/92 of

18-9-1992, In the background of the facts of the case

therein and the guidelines quoted in that order being

applicable only to that department, there is nc need

to go into this order. The applicant cannot quote this

order to his advantage.

7, In the circumstances of the case, this O,'^, is

dismissed with no costs.

( P ,T,THIRU\/ENGmDAM )
nember (a).


